HIGH COURT OF SIKKIM
GANGTOK

No.:943/HCS Date: 2+ 06 2024

NOTIFICATION

With the implementation of Paperless Courts in the High Court of Sikkim and
all the Courts Subordinate to it w.e.f. 01.06.2026, the Hon'ble the Chief
Justice, has been pleased to constitute a Committee comprising of the
following, to frame rules on e-filing, scrutiny, receipt and safe custody of
documents, apart from others to ensure smooth implementation of Paperless

Courts across the State: -

1. Mrs. Jwala D. Thapa, District and Sessions Judge, Special Division-I,
Gangtok;

2. Mr. Kazi Sangay Thupden, Advocate; and

3. Mr. Thokchom Indrajit Singh, Joint Registrar.

By Order,

Sd/-
REGISTRAR GENERAL

Memo No. 3 go2- 7 ggs/HCS

Date: 12 06-2026
Copy to: -

1. Joint Registrar-cum-Sr. Judgment Writer to Hon’ble Chief Justice, High
Court of Sikkim.

2. Additional Registrar-cum-PPS to Hon’ble Judge, High Court of Sikkim.




3. Joint Registrar-cum-Sr. Judgment Writer to Hon’ble Judge, High Court of
Sikkim.

4. Registrar (Judicial Service), High Court of Sikkim.

Central Project Coordinator, High Court of Sikkim.

Mrs. Jwala D. Thapa, District and Sessions Judge, Special Division-I,

Gangtok.

7. Mr. Kazi Sangay Thupden, Advocate.

8. Mr. Thokchom Indrajit Singh, Joint Registrar.

9. All District and Sessions Judges, Sikkim.

10. All Chief Judicial Magistrates, Sikkim.

11. All Civil Judge-cum-Judicial Magistrates, Sikkim.

12. All Section In-charge, High Court of Sikkim.

13. File and

14. Guard file.
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